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0A, No-542/201 I 

ORDER DATED 23"4 OF SEPIT.MBER, 2011 

S. Sethy ............. ........ .............................. .......... Applicant 

VTS. 

Unicin of India & Others .......................................... Respondents 

Corarn: 
"MANK"AM AMUNIMMMI 

HON'BLE MR, A.K. PATNAIK. MEMBER JUL)L, 

Heard Sri P.K. Padhi, Ld. Counsel for the applicant and 

'S Sri S. Miftia, Ld. Addl. Standing Counsel appeoring on notice for the 

Respondents on whom a copy of this 0. A. has already been seiNed and 

perused the materials placed on record. 

Applicant har, filed this Original Application seeking a 

direction for considerafion of her case for providing compassionate 

appointment after the death of her husband. In this regard she has 

submitled a representation vide Anneure-AJ5 dated 18,05.2011 to the 

Respondent No.2., which is yet to be considered., - In the above 

background,, the applicant has moved this Tribunal in the presmt 0. A. 

Dur-Mi g the courw of hearing on admission Ld, Counsel 

for the applicant submitted that he would be s4iWied if R direction is 

is,wed to ResTondent'Nlo.2 to consider the representation -vide Anneure-

APS Med 18.05.2011 and dispcise, (A'the ssame within a q.wific time 

frame. 

Having considered to the wbmissions made and as 

agreed to by the Ld. Counsel for the partier, without going into the 

merit of the case~ Respondent No,2 is directed to consider and dispose 

of the pending representation vide Annaire-AJ5 and pns a speakmig & 
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reasoned order as per rule with in a period of 45 days from the date of 

receipt of copy of this order under intimation to the apphowt. 

5.With the above observation and direction, this O.A. is 

disposed of at the admlsq-*-,Dn Aage Itself. No costs, 

6. Send copy of this order along with copy of the 0. A. to 

Respondent No.2 for mmpliancB. Free copies of this order be also 

made over to the Ld. Coun so) for the parties. 

MEMBER JUDL. 	 M F'M 
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